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f complainant and his fri
r tempo near Hindustan
3.04.2020 at 1:30
g complainant

other two associate had catch hold ©

while they were waiting fo
k. Meera Bagh, Delhi, on 2
ed persons started beatin

ation against the applic
snatched two mobile

namely Kamlesh

Petrol Pump. A Bloc

AM.. (night {ime) and accus
ant/accused

and his friend. Further, it is alleg

that applic
purse having Rs.20,000/- 1

phone and one
nant, and they had also snat

from the complai ched one mobile phone

from Kamlesh.
As per repl

y, during the course of investigation, the

ted and from his possession
/- and one Adhar Card of complainant
applicant/

applicantlaccused was arres one mobile
phone make Intex and Rs.1000
was recovered. Further, during (he investigation, the
hbed items, one mobile phone, Rs.
¢ was taken by him as his share
5000/~ he has already spent.

(wo associates

accused disclosed that out of ro
5000/~ and one Adhar Card and purs

m the looted items and out of Rs
as per reply other 0
nd process u/s 82 CrRCS

fro
Rs.4000/-, Further,
applicanl/accuscd are still absconding a

¢ been initiated against the co-accused persons.

hav
vity of the offence.

Thus, keeping in view of the gra

cant/accused does not deserve bail at this sta
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application u/s 439 Cr.P.C,is hereby dismissed.

Copy of this order be sent

superintendent for information.

to concerned jail

Copy of this order be given dasti to Ld. Legal Aid

counsel for the applicant/accused.

The application u/s 439 Cr.P.C., as filed on behalf of

09/74/‘@
Sing
elhi

ASJ-03(W)/THC
.07.2020

applicant/accused is disposed of accordingly.

R\
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FIR No. 942/97

PS Rajouri Garden
U/s 307/302/34 IPC
State Vs. Vijay Rai

22.07.2020

The undersigned is performing duty pursuant to the
computer generated circular/duty roster dated 15.07.2020 of Ld.
District & Sessions Judge, West, Tis Hazari Courts, Delhi.

Present:  Sh.M.A.Khan, Id. Addl. PP for the State through VC.
Sh.Harsh Hardy, Ld. Counsel for the applicant/accused
through VC.
This application has been filed on behalf of the |
applicant/accused for grant of interim bail in terms of HPC guidelines
dt. 07.04.2020 and 18.05.2020. |
At the very outset, 1d. Counsel for the accused submits
that the voice of undersigned was not audible and clear. Therefore,
Id. Counsel for the applicant/accused is also heard through mobile
phone on the mobile phone of Reader in spéaker mode.

Issue notice to the concerned Jail Supdt. to file the report

regarding the status of the case, returnable for 24.07.2020.

Put up on 24.07.2020 for consideration.
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Bail Application No. 1464
FIR No.340/20

PS: Nangloi
State Vs. Himanshu @ Mannu

U/s 394/397/411/34 1PC

22.07.2020
Undersigned is performing duty pursuant to circular/duty

roster dated 15.07.2020 of Ld. District & Sessions Judge, West, THC,
Delhi.

Present:  Sh. M.A. Khan Ld. Addl. PP for the State.
Sh. Gaurav Dixit, Ld. Proxy counsel for counsel for

applicant/accused.
IO ST Amit in person.

F

This application has been filed on behalf of
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Bail Application No.2903
FIR No.109/19

PS: EOW West

State Vs. Jaideep Singh
U/s 406/420/120B 1PC

22.07.2020
Undersigned is performing duty pursuant to circular/duty

roster dated 15.07.2020 of Ld. District & Sessions Judge, West, THC,
Delhi.

Present:  Sh. M.A. Khan Ld. Addl. PP for the State.
None for applicant/accused.
10 Inspector Satish Kumar in person.

This application u/s 438 Cr.P.C., as filed on behalf of

applicant/accused for grant of anticipatory bail, is listed for
consideration. .

IO has filed fresh reply.

Perusal of file shows that already interim protection has

¢, matter is adjourned
L
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Bail Application No.903

FIR No.133/20

PS: Punjabi Bagh

State Vs. Gangan Gandhi @ Ishan
Ul/s 420/34 IPC

22.07.2020
Undersigned is performing duty pursuant to circular/duty

roster dated 15.07.2020 of Ld. District & Sessions Judge, West, THC,
Delhi.

Present:  Sh. M.A. Khan Ld. Addl. PP for the State.
None for applicant/accused.

This application u/s 438 Cr.P.C., as filed on behalf of

| for grant of anticipatory bail, is listed for
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Bail Application No. 1462
FIR No.423/19
PS: Paschim Vihar
State Vs. Karuna Parashar
U/s 306/34 IPC

22.07.2020
Undersigned is performing duty pursuant to circular/duty

roster dated 15.07.2020 of Ld. District & Sessions Judge, West, THC,

sh. M.A. Khan Ld. Addl. PP for the State.
j Sharma, Ld. Counsel for applicant/accused.

of anticipatory bail.
idav has filed reply to the above

1ed the investigation, however, on
ory bail application was dismissed
ce of the Ld. ASJ-02, West, by the State
ady joined the investigation.

\ SI Chandra Sekhar, the
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did not cooperate during investigation.

In view of the above facts & circumstances, the
applicant/accused is directed to join the investigation as and when
required/called by IO/SHO concerned and the applicant/accused
shall fully cooperate with the investigating agency and also provide
her present residential address to the IO/SHO concerned.

In the meanwhile, no coercive steps shall be taken

against the applicant/accused till next date of hearing.

s further clarified that if the applicant/accused fails to

then investigation agency is at liberty to move
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Bail Application No.805
FIR No.142/18
PS: EOW West
State Vs. Satya Narayan Sharma
U/s 409/420/120B IPC

22.07.2020
Undersigned is performing duty pursuant to circular/duty

roster dated 15.07.2020 of Ld. District & Sessions Judge, West, THC,
Delhi.

Present:  Sh. M.A. Khan Ld. Addl. PP for the State.
Sh. Ashok Kumar, Ld. Counsel for applicant/accused.
ASI Dinesh Kumar on behalf of 1O.

is application as filed on behalf of applicant/accused

rim bail, is listed today for consideration.
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Own Motion Vs, State & Ors., extended the interim bail till
31.08.2020.

Vide above order dated 13.07.2020, Hon'ble High Court
of Delhi has clarified that the order of extension of bail/interim
bail/parole shall be applicable to all under trial/convict, who are on
bail/interim bail or parole as on date, irrespective of the fact that they
are released on bajl or interim bail or parole before or after

16.03.2020.

Further, vide above order dated 13.07.2020, the Hon'ble

ek Commior Delhi, also extended implementation of directions

T dated 25.03.3030, 15.05.2020 and 15.06.2020 Il
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Bail Application No.721

FIR No.521/19

PS: Moti Nagar

State Vs. Rajinder Gulati

U/s 374 TPC, 79 JJ Act, 3/4 Child Labour Act

22.07.2020
Undersigned is performing duty pursuant to circular/duty roster

dated 15.07.2020 of Ld. District & Sessions Judge, West, THC, Delhi.

Present : Sh.M.A. Khan Ld. Addl. PP for the State through VC.
Sh. Sanjay Rathi, Ld. Counsel for applicant/accused through VC.

This application u/s 438 Cr.P.C., as filed on behalf of
applicant/accused for grant of anticipatory bail, is listed today for consideration.

Fresh reply has been received on behalf of SI Rajani, P.S. Moti

Nagar.

Voice of M Counsel for the applicant/accused is not clearly
audible and | he ough mobile phone on the phone of Reader
of the court

applicant/accused  submits  that

the ﬁirlnycstigation. Ld. Counsel for the

gapplicant/accused, matter 1s

eration.
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FIR No. 127/2019

PS EOW, Mandir Marg

U/s 420/468/471/467/120B IPC
State Vs. Vinod Kumar Prasad

22.07.2020

The undersigned is performing duty pursuant to the computer
generated circular/duty roster dated 15.07.2020 of Ld. District & Sessions
Judge, West, Tis Hazari Courts, Delhi.

Present : Sh.M.A Khan, Id. Addl. PP for the State through VC.
Sh.P.S. Sharma, Ld. Counsel for the applicant/accused.
Sh. Anish Bhola, 1d. Counsel for the complainant.
ASI Tahar Singh on behalf of SI Pradeep Rai in person.

This application u/s 439 Cr.P.C. has been filed on behalf of the
applicant/accused for grant of bail.
ASI Tahar Singh has filed reply to the above application on behalf

10 is required.

N

the case to appear
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Bail Application No.1469

FIR No.45/19

PS: Moti Nagar

State Vs. Kamal Malik & Ors.

U/s 392/394/365/364A7411/506/34/120B 1PC

22.07.2020
Undersigned is performing duty pursuant to circular/duty
roster dated 15.07.2020 of Ld. District & Sessions Judge, West, THC,
Delhi.
Present : Sh. M.A. Khan Ld. Addl. PP for the State through VC.
Sh. Praveen Kumar Singh, Ld. Counsel for applicant/
accused through VC.

This application u/s 439 Cr.P.C., as filed on behalf of

applicant/accused Amitesh Chaubey for grant of regular bail.
Reply to the above application has been received cn oebalf of

Counsel for the applicant/accused submits
hence, Ld. ( d through mobile phone on the mobile phonz of
Reader of tt no

sel for the applicant/accused.

020 alongwith file, for argument on above
o 7 , B B,
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Bail Application No.1471

FIR No.247/20

PS: Ranjit Nagar

State Vs. Guddu Kumar

U/s 381/414/411/120B/34 TPC

22.07.2020

Undersigned is performing duty pursuant to circulai/duty
roster dated 15.07.2020 of Ld. District & Sessions Judge, West, THZ.
Delhi.

Present : Sh. M.A. Khan Ld. Addl. PP for the State through VC.
Sh.Shitiz Sharma, Ld. Counsel for applicant/accused

through VC.

This application u/s 439 Cr.P.C., as filed on behalf of
applicant/accused for grant of regular bail.

Reply has been received on behalf of ST Gajender Singh.

Ld. Addl. PP submits that assistance of 1O is required in
this case. | _ ‘

Ld. Counsel for the applicant/accused submits that the

applicant/accused is in custody since 05.07.2020.

» Issue notice to 10 of the case alongwith casc file,
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Bail Application no. 1420
FIR No. not known

PS Khyala

U/s not known

State Vs. Shah Jahan

22.07.2020

The undersigned is performing duty pursuant to the
computer generated circular/duty roster dated 15.07.2020 of Ld.
District & Sessions Judge, West, Tis Hazari Courts, Delhi.

Present :  Sh.M.A.Khan, 1d. Addl. PP for the State through VC.

Sh. Rajesh Juneja, 1d. Counsel for the applicant through
VC

SI Naveen, No. D-5373 in person.

This application u/s 438 Cr.P.C. as filed on behalf of the
applicant for grant of anticipatory bail, is listed today for
consideration.

Reply has been received on behalf of SI Rakesh Kumar

PS Khyala mentioning therein that neither any complaint nor any case

the applicant as per the report of PS Khyala.
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Ld. Counsel for the applicant submits that since as per
reply, no complaint has been found against the applicant in the PS
Khyala and hence, the Court may pass any order deems fit.

As per the above replies as of today, no complaint is
found registered against the applicant in PS Khyala and also FIR is
not found registered against the applicant and hence, the present
application is dismissed being not maintainable.

The application is accordingly disposed of.

22.07,2020¢p)
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FIR No.636/19
PS: Nihal Vihar
State Vs, Sahil @ Parshant
U/s 307/34 IPC & Sec. 25/27 Arms Act
22.07.2020
Present : Sh. M.A. Khan Ld. Addl. PP for the State through VC.
Sh. Atul Jaiswal, Ld.Counsel for applicant/ accused through

VC.

This application u/s 439 Cr.P.C., as filed on behalf of
applicant/accused for grant of interim bail.

Reply to the above application has been received on behalf of
SI Amit Nara alongwith previous involvement report of applicant/accused and
as per which the applicant/accused is shown to involved in one more case
apart from the present case i.e. FIR N0.025091/19 U/s 379/411 IPC. :

Ld. Counsel for the applicant/accused submits that the present
application has been filed on behalf of applicant/accused for grant of interim

bail on the medical ground of father of applicant/accused as he is suffering

from heart ailment.

However, in the reply it is mentioned that medical documents
could not be verified as the same has not been received in P.S. Nihal Vihar.

Issue notice to IO/SHO concerned to verify the medical

documents of father of the applicant/accused namely Salekb Kajoria,
returnable for 25.07.2020.
edical documents of father of the-applicant/. accused
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FIR No.99/18

PS: Ranjit Nagar

State Vs. Arjun @ Hakla

U/s 392/394/397/411/34 TPC

22.07.2020

Present : Sh. M.A. Khan Ld. Addl. PP for the State through VC.

Sh. R.P. Sarwan, Ld. Legal Aid Counsel for applicant/
accused. :

This application u/s 439 Cr.P.C., as filed on behalf of

applicant/accused for grant of regular bail.
Reply already received.
At the very outset, Ld. Legal Aid counsel for t(he

applicant/accused submits that the voice of undersigned was not aadible

through VC and as he was available in his chamber at Tis Hazan Court and

hence, he is appearing physically and he may be permitted to
physically.

appear

. Legal Aid counsel is permitted «o

plicant ){:_ C USéd. maiiar

Scanned with CamScanner



' | (1)
FIR No.15/18

PS: Ranhola

State Vs. Mohd. Naushad
U/s 302/34 1PC

22.07.2020

Undersigned is performing duty pursuant to circular/duty

roster dated 15.07.2020 of Ld. District & Sessions Judge, West, THC,
Delhi.

Present :  Sh. M.A. Khan L.d. Addl. PP for the State through VC.
Sh. Pradeep Kumar, Ld. Counsel for applicant/accused.

This application u/s 439 Cr.P.C., as filed on behalf of

applicant/accused for grant of interim bail.

Though this matter is listed today for hearing- through

VC, however, Ld. Counsel for the applicant/accused submits that he

may be heard physically today as there is some problem in his phone
and due to which he is not able to connect through VC.

In view of the above submission, matter is heard
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submits that he is withdrawing the present application and he may be

permitted to withdraw the same.

In view of the above facts & circumstances and
submissions of Ld. Counsel for the applicant/accused, the present
application is dismissed as withdrawn.

Copy of order be given dasti.

The application is accordingly disposed of.

22.07(2020
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FIR No. 482/2016
PS Khyala

Uls 308/307/506/174A/34 IPC
State Vs. Sukhwinder Singh @ Barfi @ Prince

22.07.2020

: The undersigned is performing duty pursuant to the
computer generated circular/duty roster dated 15.07.2020 of Ld.
District & Sessions J udge, West, Tis Hazari Courts, Delhi.

|
|
|

Present : Sh.M.A Khan, 1d. Addl. PP for the State through VC.

Sh.C.B.Garg, Ld. Counsel for the applicant/accused.
SI Naveen PS Khyala, in person.

This application u/s 439 Cr.P.C. has been filed on behalf
-, of the applicant/accused Sukhwinder @ Barfi
' admission him on bail.

@ Prince for re-

Reply to the above application has been filed by SI
Naveen PS Khyala.

Reply is also received through DCP.
Report has also been received from Addl. Supdt., Centra]
which, the accused is detained in

al before the Court of Sh.

1 submits that the
by the 1d. ASJ-02,
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ST Naveen submits that in this case,

the Supplementary
charge-sheet against the present applicant/accused

Sukhwinder Singh

concerned MM in
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sheet as filed before the concerned
MM and hence, the production warrant was issued by the concerned

MM against the applicant/accused on 13.02.2020 for 01.04.2020.

At this stage, 1d. Counse] for the applicant/accused
submits that he is withdrawing the present application and he may be
permitted to withdraw the same as he wants to file appropriate
application before the concerned MM.

In view of the above facts & circumstances as well as
submission of the 1d. Counsel for the applicant/accused, the present
application is dismissed as withdrawn,

Copy of this order be given dasti to 1d. Counsel for the
applicant/accused,
The present appl
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- FIR No.523/17

PS: Hari Nagar

State Vs. Rajesh Gupta
U/s 379/328/411/34 IPC
22.07.2020

Undersigned is performing duty

roster dated 15.07.2020 of Ld. District & |
Delhi.
Present :

le to him through VC and hence, court

obile phone on the mobil [f ph hone of | Reader
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FIR No. 578/2018
PS Punjabi Bagh
Uls 302/34 1PC

State Vs. Rajeev

22.07.2020

The undersigned is performing duty pursuant to the
computer generated circular/duty roster dated 15.07.2020 of Ld.
District & Sessions Judge, West, Tis Hazari Courts, Delhi.

Present:  Sh.M.A.Khan, Id. Addl. PP for the State through VC.
Sh.Bisham Dutt, Ld. Legal aid Counsel for the
applicant/accused.

This application u/s 439 Cr.P.C. for grant of interim bail

has been filed on behalf of the applicant/accused from jail through
DLSA.

Reply not received as yet.

Issue notice to the I0/SHO concerned to file reply to the
above application, returnable for 27.07.2020.

Put up on 27.07.2020 for consideration.

(Lal Singl) C;/
AGJ-O5(W) GC}k 1

22.07.20200)
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